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ment

Mr. Speaker: We are not going into 
all those matters.

Pandit Brij Narayan “Brijesh" 
rote—

Mr. Speaker: Ordei, order The hon 
Member is not a party to this
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Mr. Speaker: Order please I will 
jiv e  the hon Member an oppoitumt\ 
in the debate on the President’s Ad­
dress He can speak then

From what has been said by the 
hon Prime Mmister and from what 
Shn Hem Barua has been asking from 
time to time, I do not think any useful 
purpose would be served by having a 
discussion for a couple of hours It 
is not as if there is any hesitation o 1 
the part of Government

Hon Members coming from that ai ca 
and the whole of the country is inte­
rested in seeing that no land which 
belongs to us is occupied by force by 
others But, what can be done by 
having a mere discussion now’ We 
can have many opportunities for de­
bate, in the External Affairs Debate 
and the Budget discussion etc Hon 
Members can, by that time, gam more 
facts, and, I am sure, the hon Prime 
Minister will consent to giving time 
to have a detailed discussion I will 
give some time later But, so far as 
the present is concernd

Shri Garay: Sir, I was one of the 
signatories This submission is made 
really to assure the people m that 
area that this House is ready to con­
sider seriously what is happening 
there Otherwise, they will feel that, 
from time to time, when such incidents 
are happening only some protests are 
being sent from our Government 
against the firing but they do not Btop 
It is they who are exposed to this 
danger and they must feel assured 
that the whole country is behind them 
so far as these things are concerned I 
submit that this is the intention behind 
the moving of the adjournment 
motion Therefore, I would ask you 
to permit this

Mr Speaker. Unless some measure is 
suggested to stop this firing on the 
other side—something deterrent as 
was suggested—I do not know how it 
can be done So far as these people 
being assured that we are alive to this 
matter, the proceedings that ha\e gone 
on so far will, certainly, assure thijm 
that we aie taking interest and we 
are also trying to find out how the 
matter can possibly be set at re»t 
There is no purpose gained by 
adjourning the regular work of the 
House, to consider this matter at this 
stagp

So I disallow this motion

Shri Jawaharlal Nehru: As for the
assurance, the assurance they get is 
before their eyes when the Indian 
Armed Police react to such things

RE POINTS OF ORDER

Mr. Speaker: Papers Laid on the
Table—Shn Morarji Desai

The Minister of Finance (Shri 
Morarji Desai): Sir, I beg to lay on 
the Table

Raia Mahendxa Pr&tap (Mathura). 
On a point of order, Sir Talking 
yesterday on my amendment to the 
Motion on the Address of the Presi­
dent, I spoke of the shameful
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conditions prevailing among the Capi­
tal's hotels I present here 8 advertise­
ments of 3 hotels printed in the States­
man at New Delhi, on the 14th 
February, 1990 How can we have a 
clean society, how can we have a 
socialist pattern, how can we succeed 
in any Five Year Plan when at the 
very capital such extravagant shows 
are continued till midnight and yet 
later?

Mr. Speaker: Order, order I have 
never failed to give an opportunity to 
the hon Member to make a propel 
contribution to the debates in the 
House 1 do not think it right that he 
should interrupt the proceedings like 
thin on the ground that it is a point 
of order The hon Member is an elder­
ly gentleman and I do not want to pull 
him up from time to time But if he 
wants to make a regular contribution 
to the debates in the House, I will 
certainly give him time Let him not, 
therefore, raise similar points of order 
in future

12.15 hrs.
PAPERS LAID ON THE TABLE
S t er l in g  P e n s io n  A r r a n g e m e n t s

The Minister of Finance (Shri 
Morarji Desal): Sir, I beg to lay on 
the Table a copy of each of the letters 
exchanged between the Finance Min­
ister and the High Commissioner for 
the United Kingdom setting out the 
agreements reached on certain fur­
ther Modifications in the Sterling 
Pensions arrangements of 1955 as 
modified by the arrangements dated 
the 7th February, 1958 [Placed in 
Library, See No LT-1208/59]
A n n u a l  R e p o r t  o f  N a t io n a l  C oax, 
D e v e l o p m e n t  C o r po r a tio n  ( P r iv a t e ) 

L td

The Minister of Steel, Mines and 
Fael (Sardar Swaran Singh): Sir, I 
beg to lay on the Table under sub-sec- 
tion (1) of section 639 of the Comp­
anies Act, 1956 a copy of each of the 
following papers —

(1) Annual Report of the National 
Coal Development Corporation 
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(Private) Limited for the year
1957-58 along with the audited 
accounts and comments of 
the Comptroller and Auditor 
General of India thereon

(ii) A review by Government of 
the above Report [Placed m 
Library, See No LT-1209/59]

N o t if ic a t io n  u n d e r  t h e  M in e s  a n d  
M in e r a l s  (R e g u l a t io n  a n d  D e v el o p­

m e n t ) A c t

Sardar Swaran Singh: On behalf of
Shn Keshava Deva Malaviya I beg 
to lay on the Table a copy of Notifica­
tion No G SR  152 dated the 7th 
February, 1959 under sub-section (1) 
of Section 28 of the Mines and Mine­
rals (Regulation and Development) 
Act, 1957 [Placed tn Library, See
No LT-1210/59]

N o t if ic a t io n  u ndbr  A l l  In d ia  
S ervices A ct

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): Sir, 
I beg to lay on the Table under sub­
section (2) of Section 3 of the All 
India Services Act, 1951, a copy of 
each of the following Notifications’-

(1) G SR  No 140 dated the 7th 
February, 1959, making cer­
tain further amendments to 
the Indian Civil Service Pro­
vident Fund Rules, 1942

(u) G SR  No 141 dated the 7th 
February, 1959, making cer­
tain further amendment to the 
Indian Cml Service (Non- 
European Members) Provi­
dent Fund Rules, 1943

(ui) G SR  No 142 dated the 7th 
February, 1959, making cer­
tain further amendment to the 
Secretary of State’s Services 
(General Provident Fund) 
Rules, 1943 [Placed in Lib­
rary, See No LT-1211/59J.

A n n u a l  R e po r t  o r  U n iv e r s it y  G r a n t s  
C o m m is s io n

The Minister of Education (Dr K. 
L. Shrimali): Sir, I beg to lay on the




